
  

 

 

CONT. CASE(C)No. 20/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mr. K. Paul, learned counsel, appears for the petitioner. 

  Issue notice to the respondent/contemnor. 

  This Contempt Petition has been filed against violation of 

undertaking given to the Court vide order dated 01.05.2015. From the latest 

photographs annexed, it appears that the wall in question has not been 

removed. Thus, prima facie, it amounts to violation of the undertaking given 

to the Court. The Superintendent of Police, Shillong is directed to have spot 

inspection and upon finding that the wall is still standing, despite the 

undertaking to demolish, he shall demolish the same and recover the 

expenses from the contemnor. He shall also ensure the appearance of the 

respondent on the next date of hearing. List the matter on 16.07.2015. 

    

 

       CHIEF JUSTICE 

Sylvana 
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CRL.REV.P. No. 4/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mr. K. Paul, learned counsel, appears for the petitioner. 

  Mr. H.S. Thangkhiew, learned senior counsel, assisted by Mr. P. 

Nongbri, learned counsel, represents the respondents. 

  Learned counsel for the petitioner pointed out the history of 

case hearing before the Chief Judicial Magistrate, Shillong which is 

reproduced hereunder: 

ǲBack 

Chief Judicial Magistrate 

Case Details 

 

History of Case Hearing 
Registration No. Judge Business On 

Date 

Hearing Date Purpose of 

hearing 

5/2015 Chief Judicial 

Magistrate 

27-03-2015 16-04-2015 Put up Case 

5/2015 Chief Judicial 

Magistrate 

16-04-2015 04-06-2015 Further Order 

5/2015 Chief Judicial 

Magistrate 

04-06-2015 05-06-2015 Further Order 

5/2015 Chief Judicial 

Magistrate 

05-06-2015  Disposedǳ 

 

 

  Whereas the order sheet dated 16.04.2015 reads as under: 

ǲIN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE :  
AT SHILLONG 

 

Misc. C.R. Case No. 5(S) of 2015 

 

Smti Kamla Varma 

Wife of Shri Kailash Varma 

R/o C/o Mr. Kailash Varma 

14 A, Cantonment, Pine Walk, 

Shillong – 793001. 

      ….. Applicant. 

  - Versus - 

 

Kailash Varma 

S/o Shri R.P. Varma, 

R/o 14 A Cantonment, Pine Walk, Shillong – 793001 

Presently residing at : 

Delhi Mistan Bhandar, Police Bazar, 

Shillong – 793001. 

      ….. Respondent 
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- O R D E R - 

 

16.4.15. Counsel for the petitioner Shri S. Thapa 

present and submit that the instant application was filed 

only to bring on record the fact that the Applicant in C.R. 

Case No. 57(S)14 Smti. Kamla Varma was not present as the 

last date of hearing 22.2.15 and for the other misc case. 

 

  Considering that application is filed only to 

bring this to the notice of the Court, Case notice of the Court, 

Case stands disposed off. 

 

 Sd/- 

 Smti. K.M. Lyngdoh Nongbri, 

 Chief Judicial Magistrate, 

 Shillong.ǳ 

 

  Let show cause notice issue to Chief Judicial Magistrate, 

Shillong as well as to Bench Assistant to the Chief Judicial Magistrate, 

Shillong, to explain as how the case could be disposed of on 16.04.2015 when 

in the note-sheet, it is shown to be disposed of on 05.06.2015.  

List the matter on 16.07.2015.  

 

        CHIEF JUSTICE 

Sylvana 

 

 



  

 

 

CRL.PETN. No. 17/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mr. R. Jha, learned counsel, appears for the petitioner. 

Mr. P. Yobin, learned GA, represents the respondents. 

  Learned counsel for the petitioner states that the anticipatory 

bail was granted on 28.05.2015 with direction to cooperate with the 

investigation of the case as and when required by the Investigating Officer. At 

the end of the order it was directed that the interim bail shall continue till the 

next date of hearing. Learned counsel for the petitioner also submits that on 

the next date of hearing namely, 03.06.2015, the interim bail granted by the 

order dated 28.05.2015 was cancelled. Learned judge, instead of cancelling 

the bail may not have extended it and thus the bail would have lapsed on the 

next date namely 03.06.2015. Moreover, according to learned counsel, there 

is nothing on record to show that the Investigating Officer had summoned 

the accused to join investigation which he failed to do or there was a change 

in circumstance so as to cancel the bail.  

Let a notice be issued to learned Judge to submit the file with 

explanation. List on 24.07.2015. 

 

        CHIEF JUSTICE 

Sylvana 

 

 

 



  

 

 

CRP. No. 20/2014 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mr. K. Paul, learned counsel, appears for the petitioner. 

  Mr. H.S. Thangkhiew, learned senior counsel, assisted by Mr. P. 

Nongbri, learned counsel, represents the respondent. 

  Learned senior counsel, Mr. H.S. Thangkhiew, does not want to 

proceed with the petition, hence, it is dismissed for non-prosecution. 

 

     

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 



  

 

 

CRP. No. 56/2013 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mr. K. Paul, learned counsel, appears for the petitioner. 

  Mr. H.S. Thangkhiew, learned senior counsel, assisted by Mr. P. 

Nongbri, learned counsel, represents the respondent. 

  Learned counsel for the petitioner, Mr. K. Paul, submits that the 

schedule of Annual General Meeting of the company fixed for 30.09.2013 was 

communicated on 20.09.2013. The respondent, however, filed Misc. Case No. 

21(H)/2013 before the Court of Munsiff, Shillong, for injunction. The order of 

injunction was passed on 27.09.2013. The injunction was granted to the 

petitioner with direction to the respondent to file show cause. Thereafter, the 

case vide order dated 21.10.2013 was re-fixed for 08.11.2013, but in the 

mean time, on 07.11.2013 itself, by way of interpolation in the order dated 

21.10.2013, the case was fixed for 07.11.2013 and disposed of exparte. Let a 

show cause notice issue to the Judicial Officer who has passed the order. List 

on 24.07.2015. 

 

 

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 



  

 

 

MC (CRP) No. 21/2014 

In CRP No. 20/2014 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mr. K. Paul, learned counsel, appears for the petitioner. 

  Mr. H.S. Thangkhiew, learned senior counsel, assisted by Mr. P. 

Nongbri, learned counsel, represents the respondent. 

  In view of the order passed today in CRP No. 20/2014, this 

Misc. Case also stands disposed of. 

 

     

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



  

 

 

CONT. CAS(C) No. 19/2015 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mrs. PDB Baruah, learned counsel, appears for the petitioner. 

  Mr. K. Khan, learned Addl. Senior GA, represents the 

respondents. 

  Learned counsel for the petitioner states that it has been 

informed yesterday only, that the State Government has released the amount 

of gratuity, Death-Cum-Retirement benefits and Provident Fund. But, it is not 

clear as to how much amount has been released. On the other hand, learned 

counsel for respondents submits that the affidavit of compliance has already 

been filed by respondents No. 2 & 3 which contains the details of payments. 

As there is a substantial compliance of the order, the Contempt petition will 

not survive. Hence it is dismissed.  

   

 

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 

 



  

 

 

CONT. CASE(C)No. 20/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mr. K. Paul, learned counsel, appears for the petitioner. 

  Issue notice to the respondent/contemnor. 

  This Contempt Petition has been filed against violation of 

undertaking given to the Court vide order dated 01.05.2015. From the latest 

photographs annexed, it appears that the wall in question has not been 

removed. Thus, prima facie, it amounts to violation of the undertaking given 

to the Court. The Superintendent of Police, Shillong is directed to have spot 

inspection and upon finding that the wall is still standing, despite the 

undertaking to demolish, he shall demolish the same and recover the 

expenses from the contemnor. He shall also ensure the appearance of the 

respondent on the next date of hearing. List the matter on 16.07.2015. 

    

 

       CHIEF JUSTICE 

Sylvana 

 



  

 

 

CONT.CAS(C) No. 15/2014 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mr. S. Dey, learned counsel, appears for the petitioner.  

  Mr. S. Sen Gupta, learned GA, represents the respondents. 

  I have heard learned counsel for the petitioner. In view of the 

fact that the petitioner/accused is the wife of Addl. Superintendent of Police 

presently posted at North Garo Hills and makes allegation that she has been 

falsely implicated in violation of the directions as laid down by Hon’ble the 

Apex Court in the case of D.K. Basu v. State of West Bengal & Others 

reported in (1997) 1 SCC 416, let the Superintendent of Police, Tura, Addl. 

Superintendent of Police, North Garo Hills, and the petitioner remain present 

in Court on the next date of hearing.  

  List the matter on 24.07.2015. 

  

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 

 

 

 



  

 

 

CRL.M.C. No. 17/2015 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mr. A. Medok, learned counsel, appears for the petitioner.  

  Mr. S. Sen Gupta, learned GA, represents the respondents. 

  Learned counsel for the petitioner, states that steps for service 

of notice have already been taken. Await service report of the notice and list 

the matter on 24.07.2015. 

    

   

 

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 

 

 



  

 

 

CRL.PETN. No. 7/2015 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mr. H.S. Thangkhiew, learned senior counsel, assisted by Mr. P. 

Nongbri, learned counsel, appears for the petitioners.  

  Learned senior counsel, Mr. H.S. Thangkhiew, prays for and is granted 2 ȋtwoȌ weeks’ time to find out the possibility of settlement of the 
matter outside the Court.  

  List the matter on 24.07.2015.   

  

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 

 

 

 

 



  

 

 

CRL.PETN. No. 10/2015 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mr. P. Nongbri, learned counsel, appears for the petitioner. 

  Mrs. N.G. Shylla, learned GA, represents the State respondents. 

  Mr. G. Marak, learned counsel, is for the private respondent. 

  Learned counsel for parties pray for and are granted 10 (ten) days’ time to seek instructions. The parties shall remain present in Court on 
the next date of hearing. Transport Commissioner, Government of 

Meghalaya, shall also remain present in Court with service record of the 

private respondent. List on 24.07.2015.   

  

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 

 

 

 

 

 



  

 

 

CRL.PETN. No. 18/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mr. B. Khyriem, learned counsel, appears for the petitioners. 

Mr. P. Yobin, learned GA, represents the respondents. 

Learned counsel for the State, prays for and is granted 2 (two) weeks’ time to produce the Case Dairy. List on ʹͶ.Ͳ7.ʹͲͳͷ. 
   

 

        CHIEF JUSTICE 

Sylvana 
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CRL.REV.P. No. 4/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

10.07.2015 

 

  Mr. K. Paul, learned counsel, appears for the petitioner. 

  Mr. H.S. Thangkhiew, learned senior counsel, assisted by Mr. P. 

Nongbri, learned counsel, represents the respondents. 

  Learned counsel for the petitioner pointed out the history of 

case hearing before the Chief Judicial Magistrate, Shillong which is 

reproduced hereunder: 

ǲBack 

Chief Judicial Magistrate 

Case Details 

 

History of Case Hearing 
Registration No. Judge Business On 

Date 

Hearing Date Purpose of 

hearing 

5/2015 Chief Judicial 

Magistrate 

27-03-2015 16-04-2015 Put up Case 

5/2015 Chief Judicial 

Magistrate 

16-04-2015 04-06-2015 Further Order 

5/2015 Chief Judicial 

Magistrate 

04-06-2015 05-06-2015 Further Order 

5/2015 Chief Judicial 

Magistrate 

05-06-2015  Disposedǳ 

 

 

  Whereas the order sheet dated 16.04.2015 reads as under: 

ǲIN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE :  
AT SHILLONG 

 

Misc. C.R. Case No. 5(S) of 2015 

 

Smti Kamla Varma 

Wife of Shri Kailash Varma 

R/o C/o Mr. Kailash Varma 

14 A, Cantonment, Pine Walk, 

Shillong – 793001. 

      ….. Applicant. 

  - Versus - 

 

Kailash Varma 

S/o Shri R.P. Varma, 

R/o 14 A Cantonment, Pine Walk, Shillong – 793001 

Presently residing at : 

Delhi Mistan Bhandar, Police Bazar, 

Shillong – 793001. 

      ….. Respondent 
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- O R D E R - 

 

16.4.15. Counsel for the petitioner Shri S. Thapa 

present and submit that the instant application was filed 

only to bring on record the fact that the Applicant in C.R. 

Case No. 57(S)14 Smti. Kamla Varma was not present as the 

last date of hearing 22.2.15 and for the other misc case. 

 

  Considering that application is filed only to 

bring this to the notice of the Court, Case notice of the Court, 

Case stands disposed off. 

 

 Sd/- 

 Smti. K.M. Lyngdoh Nongbri, 

 Chief Judicial Magistrate, 

 Shillong.ǳ 

 

  Let show cause notice issue to Chief Judicial Magistrate, 

Shillong as well as to Bench Assistant to the Chief Judicial Magistrate, 

Shillong, to explain as how the case could be disposed of on 16.04.2015 when 

in the note-sheet, it is shown to be disposed of on 05.06.2015.  

List the matter on 16.07.2015.  

 

        CHIEF JUSTICE 

Sylvana 

 

 


